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GOVERNMINT 07 INGIA
MINISTRY LF FINNOR
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N3 DELHI, the €

RANCE
kn January,lo75

%o .8L2/F No, 203/L/74-1T5 . 13_y/t It is herdby notifiad for general

jmfurmation that the institution mention
7 the Secretary, Department of Seience
pveoscribed authority for the purposes of
(1) of Section 35 of the Income-tax Act,
is effoctive from lst April, 1974 to 3is

TYE INSTITUTA OF CHARTERZED ACCAUNMTLY

Sd/-

(T.P.Jhun ;‘!'11

Deputy Secretary to th
copy forwarded toi-

1. &1l commissioners of Income-tax (2 co
2. kirecctor of Ingncetion (Income-tax &
Razearch & iStatistics/Publication and
Now Bolhi.

3. Dircetorato of (&1 Services (Income-t
Ghal ib, Mata Sundri Lane, Now Lelhi-l

4, Tho institute of Chartered Accountantp
Marg,New Delhi-),

5, Compsroiler & juditor General of Indi

6. Bullotin Section of LI{R3&2),New Lelhji

7. 8ccretary to the Government of India,

and Technology, New ¥olhi with refere
RS /AC3T/AAL(16)Y /74 dated 3lst Decenber|,

Dy

{70
Lenuty dccretary to

Hinmal .,

i bolow has baan approved
nd Technology, the
clause {(1i) of sub-section
1861, This notification
March,1977.
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